












NATIONA 

CHENNAI CHENNA BENCH 

RESOLVED FURTHER THAT in accordance vith Regulation 40D of the 

Insolvency and Bankruptcy Board of India (lnsolvency Resolution Process for 
Corporate Persons) Regulations, 2016, the Comittee of Creditors considered that 

continuing with the Corporale Insolvency Process will not achieve any resolution and 

will increase their cost/expenses only and also tlhe decision of the Liquidation is being 

considered based on the factors to be recorded and submitted in the Application for 

Liquidation of the Corporate Debtor. 

RESOLVED FURTHER THAT the Comnittee of Creditors hereby approves that the 

cost/expenscs/fees that will be incurred to give effect to this resolution shall be treated 

as Insolvency Resolution Process Cost of Gulls Realtors Private Linited. 

RESOLVED FURTHER THAT the com1nittee of creditors hereby authorizes Interim 

Resolution Professional/ Resolution Professional to do all acts, deeds and natters as 

nay be necessary to give effect to this resolution. 

Item No. 10 

TO CONSIDER THE APPONTMENT OF THE LIQUIDATOR AS PER 
SECTION 34 OF THE NSOLVENCY AND BANKRUPTCY CODE 

The Chairperson apprised the nembers of the CoC that the Resolution Professional 
further intinates tlhe member of the CoC that as per Section 34 of the Code, where the 

Adjudicating Authority passes an order for liquidation of the corporate debtor undeja 
skction 33, the resolution professional appointed for the corporate_ insolveny 
reolution process under Chapter 11 or for the pre-packaged insoluency resolution 

ocess under Chapter 1-A shall, subject to subnission of a written consent- by the 
resolution professional to the Adjudicatory Authority in specified form, shall act as 

IA/1BC/1433/CHE/2023 in CP(IB)/124/CHE/2022 
In the watter of Gulls Realtors Private Linited 
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